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CALCUTTA IENCH 

No.Q,A.651. of 1996 Dote of or•e : 02.12.97. 

Presont 	Hn'1e MrJustice SeN.11ick, Vj e-Choirn 
Hont1e Mr.Sukherj6e Rdministrtive Uieer. 

ASFK IAIDYA & OS. 

'is 
UNION OF INDI.A & OHS. 

For the petitioners: Mr.Sarnir Ghosh,counsel. 	 * 

FLr the respondents: Mrs.U. Sanyal,counsel. 

ORDER / 

After hearing the ld.counsels and after goin 
thrz,ugh the annexures to the application and the reply 
given by the resnonAents, we admit this aprlicaUon. Leave 
is 	ntea to the resondentsto file a detailed rely 
with weeks and rej oinder, if any, within 2 weeks thereafter. 
We also pass a interim order directing the resendents not 
to !ive any regular as well as adhoc apointment in the 
pest of Drivers in the department the apilicants were wIrkinç 
withøut consLdering the case cf the petitioners. It is 
submitted by Mrs.Sanyal that there are vacances in the pøsts 
of Drivers. As such, this Order will be in rispect of 4 
such vacancies in the instant alicaUin. The said order 
will continue till the disposal, of the amlicatien. 

Plain cey to both the parties. 

\,A\ 
(M.S,Mukherjee) 

N err e r (A) 
(s.N&) 
Vice.-Cairman. 


